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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEOABAD BENCH 

O.ANO. 30 OF 1988 

DATE OF DECISION 5.9.1997 

Himatsing. B. 	 Petitioner 

Mrs, K.V. Sarnpat, 	 Advocate for the Petitioner [z]  
Versus 

Union of India & ors. 	 Respondents 

Mr • N.S. shevde, 	 Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. V. Rarflakrishrxafl, /ice Chairman. 

The Hon'bte Mr. T.N. ghat1  3udiciai Neirber. 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ? 

, Whether their Lerdships wish to see the fair copy of the Judgment 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



Mimatsing.a 
Kh alasi, 
do. JØKdS Ved, 
Railway Colony 
GL. Yard, Q.376-3 
Godhra 389 001. 

(Advocate sMrs. K.V. sampat) 

Versus 

Union of India, 
Represented by the 
Add 1. General Manager, 
Re. Allahabad (u.p) 

The Chief project Manager. 
Rly .Electri ficat ton 
Pratapnagar, Barod a. 

District Electrical Engineer 
western Railway (General) 
Railway Electrification, 
Railway Yard, 
Pratapnagar, Vaodara, 

(Advocate tr • N.S.  shevde) 

00*0 	Applicant. 

0000 Respondents 

ORAL ORDER 

0.ANo. 30 op 1988 

Date; 5.9.1997. 
per; Hon'ble Mr. V. Ramakrishnan, Vice Chairman. 

we find that the applicant and his counsel had 

not been present on a number of occasions as seen from 

orders dated 30.6.93, 20.9.93 etc. bn 8.8.97 notice 
was given to applicant's counsel intimating that the 

case has been adjourned to today as a last chance. 

Notice has been duly served and acknowledgement has 
been received. Neither the applicant nor his counsel 

present today also. It is clear from the above that 
they are not interested in prosecuting the 
AS such, O.A. dismissed for default. - 

It- 

(2.N. hat) 	 (V.Ram&crishnan) Member ( J) 	 Vice Chairman 


